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Ld. counsel for the applicant, In this Contempt Petition
the petltlener has. complaxned that the order of the Tribunal dated
19 5 2000 in OA 18/97 has not been complxed with by the respondents,

In the sald order dated 19 J.ADOO in the OA, the General Manager,

S .E, Rly., uos Blrected to conschr{:énﬂ dlspoee cF the representa-'>

o tion of the applicant dated 11'10 1513 mlthln a period oF 2 months-

from the date of cemmunlcation of ths order.

20 'The responden&s have filed the reply snnexing. the copy of

the speaking oarder dated 4,2,2000 passed in obedience to the judgment

of the Tribunal referred to above., It is stated that due to bonafide

administrative reasons there was a delay of 10 days in cdmplying with

the order of the Tribunsl since the files had tobe requisitioned

from Nagpur. to Headguarters at Calcuttas, Thgy la ve expressed their
regret for thé,unintentional deiay; o | S
3. - Ld, counsel for the petxtxuner has, houever, challenged

the speaklng order and sgid it was not in accordance with the order

of the Trlbungl. g . - | . -

4, . Houeyr, ue are of the opirion that since a speaking order
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